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ORDER

Per Sanjay Arora, AM

This is an Appeal by the Assessee directed agd#mestOrder by the
Commissioner of Income Tax (Appeals)-3, Bhopal T)’ for short) dated
30/10/2018, partly allowing the assessee’s appeatesting its’ assessment
under section 143(3) of the Income Tax Act, 196@ie(Act' hereinafter) for the
Assessment Year (AY) 2013-14 vide Order dated 02Q15.

2. At the very outset, it was submitted by Sh. Rurahe Id. counsel for the
assessee, that the assessee intends to withdrapptsal in view of it having
opted for the ‘Vivad Se Viswas Scheme, 2019'. Thens has since been
accepted and Form 3, signifying the same, issueth the assesee having
deposited the requisite tax thereunder with the tt@enGovernment on
19/12/2020 (copy of Form-4 on record). The withdagvapplied for vide letter
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dated 12/2/2021, may accordingly be permitted. [@hér. DR, Ms. Agarwal,
did not raise any objection to the assessee wihidenits’ appeal under the

circumstances.

3. | have heard the parties. In view of the asgekaging opted for availing
the benefits under the DTVsV Act, since accept&lrights under the appellate
procedure under the Act get waived and, consequetsl appeal under the Act
becomes, in terms of the said Act, not maintainablee withdrawal of the

appeal becomes, under the circumstances, conseduémtave, therefore, no
hesitation in directing the withdrawal of the captd appeal. | decide

accordingly.

4. In the result, the assessee’s appeal is distheésswithdrawn.
Order pronounced in the Open Court on June 22, 2021
d/s
(Sanjay Arora)
cduntant Member

Dated: 22/06/2021

Copy of the Order forwarded to:
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